
NATIONAL COMPANY LAW TRIBUNAL
MU BE MUM

C.P No. 1308/(MAH)/2017
CA No

CORAM: Present SHRI B.S.V, PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY, 
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF

THE NATIONAL COMPAT.IY LAW TRIBUNAL ON 0A.09,2017

NAME OF THE PARTIES: L & T Finance Limited

GMV Agencies Pvt Ltd

SECTION OF THE COMPANIES ACT: I & BP Code 2O16

S. No. NAME DESIG NATION slC NATURE

ORDER
CP No. 1308/ I&BPINCLTA4B/MAW2o17

On hearing arguments of the petitioner side, the Corporate Debtor side

sought adioumment on the ground Senior Advocate is not present. It is a kno$,n

fact that adioumment is nomally not given under Insolvency & Bankruptcv Code.

Ho\^'ever, the Corporate Debtor side is peremptorily directed to argue the

matter on the next date of hearing, failing u,hich, the petition will be decided on the

submissions made by the Petitioner Counsel.

List this matter on 19.9.2017.

sd/- sd/:
B.S.V. PRAKASH KUMAR
ivfi:mbt'r (Judicial)
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